¥

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
CIRCUIT BENCH, LUCKNOW

0.A. No., 201 of 1990(L)

Smt. Niheri Applicant.
versus

Unien of India & ethers Respondents.

Hen.Mr. Justice K, Nath, V.C.
Hon. Mr. K. Obayya, A.M.

(Hon. Mr. Jugti@e K. Nath V.C.)

We have heard Shki-K.P. Srivastava fer the
applicant and Shri Siddhartha Verma for the respon- ¢,
dents who also files Ceunter,

. ' TN
2. Ram Nih@rj. the husband of applicant Ne, 1 '
A
and the father of applicant Ne. 2 Jiya Ram was in

the respondents' empleyment when he died en 29.5.84.

The widew made an applicatien (Annexure A-1) fellowed /

by Annexure A-2 dated 4.9.89 fer appeintment ef her
son, the applicaﬁt Ne. 2 en cempassisnate greunds.

The applicant Ne, 2 also made a similar applicatien
Annexure A-3 date@}17.9.89. Accerding te the_applicants
ne erders have been c@mmunicated.to them, -

2. It is stated in the Ceunter that the representa
tiens were rejected, but.the case has been referred

to the Generél Manager en the wwi?&» of the Unien

and is Btill pending. We, t herefore, direct that the
respendents Ne. 1 shall censider and pass speaking
erder en the representatien dated 4.9.89 (Annexurelh-3)
ferwarded alengwith the case te the Geéneral Manager

withma peried ef twe menths frem the date of receipt

i

A 1 o V‘C.
Lucknew Dated 6.2.91. .



